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In pursuance of clause (3) of Article 348 of the Constitution of India, the following

translation in English of the Maharashtra Universities (Amendment) Bill, 2014

(L. A. Bill No. X)QHI 0f2014), introduced in the Maharashtra Legislative Assembly
on the 9% December 2014, is hereby published under the authority of the Governor.

By order and in the name of the
Governor of Maharashtra,

M. A. SAYEED,
Principal Secretary and R.L.A. to Government,
Law and dJudiciary Department.

L. A. Bill No. XXXII OF 2014.
A BILL :
further to amend the Maharashtra Universities Act, 1994.

WHEREAS both Houses of the State Legislature were not in session;

) AND WHEREAS the Governor of Maharashtra was satisfied that

. circumstances existed which rendered it necessary for him to take immediate

- Mah. action further to amend the Maharashtra Universities Act, 1994, for the

XX}SQ“ purposes hereinafter appearing; and, therefore, promulgated the Maharashtra
Mah, Universities (Amendment) Ordinance, 2014 on the 31st July 2014;

g?%ﬁ AND WHEREAS it is expedient to replace the said. Ordinance, by an

Act of the State Legislature; it is hereby enacted in the Sixty-fifth Year of the
Republic of India as follows :—

1. (1) This Act may be called the Maharashtra Universities
(Amendment) Act, 2014.

(2) It shall be deemed to have come into force on the 31st July 2014.
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commencement.
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Amendment 2., In the Schedule to the Maharashtra Universities Act, 1994
of Sg‘el\i:lhe (hereinafter referred to as “the principal Act”), in Part I, in entry 2, in column
XXXV of (@), for the words “ The University of Pune ”, the words “ The Savitribai Phule

1994. Pune University ” shall be substituted.

Repeal of 3. (I) The Maharashtra Universities (Amendment) Ordinance, 2014 is

Mah. Ord. hereby repealed.
XVI of 2014 _ . _ .
and saving. (2) Notwithstanding such repeal, anything done or any action taken

(including any notification or order issued) under the corresponding
provisions of the principal Act, as amended by said Ordinance, shall be
deemed to have been done, taken or issued, as the case may be, under the
corresponding provisions of the principal Act, as amended by this Act.

Mabh.
XXXV of

1994.

Mabh.
Ord. XVI
of 2014,
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STATEMENT OF OBJECTS AND REASONS

The Management Council of the Pune University had, considering the
precious and valuable work and as well as great effort and reputation of
Smt. Savitribai Phule in the field of Education and especially in the field of
Women Education and in order to keep exemplary work and ideas before the
future generation, by its resolution, recommended to the State Government
to extend the name of the University of Pune as Savitribai Phule Pune
University. The Government had also received various representations from
the people’s representatives in that regard. After considering the said
resolution and representations received in that behalf, the State Government
considered it expedient to extend the name of the Pune University as the
Savitribai Phule Pune University, by amending the Maharashtra Universities
Act, 1994 (Mah. XXXV of 1994) suitably.

2. As both ‘Houses of the State Legislature were not in session and the
Governor of Maharashtra was satisfied that circumstances existed which
rendered it necessary for him to take immediate action further to amend the
Maharashtra Universities Act, 1994 (Mah. XXXV of 1994), for the purposes
aforesaid, the Maharashtra Universities (Amendment) Ordinance, 2014 (Mah.
Ord. XVI of 2014), was promulgated by the Governor of Maharashtra on the
31st July 2014.

3. The Bill is intended to replace the said Ordinance by an Act of the
State Legislature.

Mumbeai, VINOD TAWDE,

Dated the 5% December 2014. Minister for Higher and
Technical Education.
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